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KOLKATA | FRIDAY, 17 MAY 2024

EXTRACT OF AUDITED CONSOLIDATED FINANCIAL RESULTS FOR THE QUARTER AND YEAR ENDED MARCH 31, 2024

(` in Lakhs)

(` in Lakhs)

By order of the Board
For IIFL Securities Limited

Nemkumar H.
Managing Director
(DIN: 00350448)

Date: May 16, 2024
Place: Mumbai

1. The above consolidated financial results for the quarter and year ended March 31, 2024 have been reviewed by the Audit Committee and approved by the Board at its
meeting held on May 16, 2024. The Statutory Auditors have issued audit report with unmodified opinion on the consolidated financial results for the year ended March 31,
2024.

2. These consolidated audited financial results have been prepared in accordance with the recognition and measurement principals laid down under Section 133 of the
Companies Act, 2013 read with relevant rules issued thereunder and other accounting principles generally accepted in India.

3. The figures for the quarter ended March 31, 2024 are the balancing figures between audited figures in respect of the year ended March 31, 2024 and the unaudited figures
of the nine month ended December 31, 2023. The figures for the quarter ended March 31, 2023 are the balancing figures between audited figures in respect of the year
ended March 31, 2023 and the unaudited figures of the nine month ended December 31, 2022.

4. The Key data relating to standalone results of IIFL Securities Limited is as under :

5. The above is an extract of the detailed format of Quarterly and Year ended Financial Results filed with the Stock Exchanges under Regulation 33 and 52(4) of the
SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015. The full format of the Quarterly and Year ended Financial Results are available
on the Stock Exchange websites viz. www.bseindia.com and www.nseindia.com and on the Company's website viz. www.iiflsecurities.com.

Particulars
Quarter ended

31-Mar-2024
See Note 3

31-Dec-2023
(Unaudited)

31-Mar-2023
See Note 3

31-Mar-2024
(Audited)

31-Mar-2023
(Audited)

Year ended

Total Income from operations

Net Profit / (Loss) for the period before Tax

Net Profit / (Loss) for the period after tax

Total Comprehensive Income for the period

Equity Share Capital

Reserves (excluding Revaluation Reserve) as
shown in the Audited Balance Sheet

Earnings Per Share (of ₹ 2/- each)

- Basic (in ₹) *

- Diluted (in ₹) *

70,435.85

23,744.18

18,056.61

18,038.20

6,157.33

-

5.87

5.76

58,227.36

20,317.77

15,051.36

15,035.00

6,144.88

-

4.91

4.88

40,519.53

11,910.64

8,639.50

8,639.57

6,110.58

-

2.84

2.81

2,23,128.66

68,260.10

51,334.63

51,209.72

6,157.33

1,72,484.29

16.73

16.40

1,37,038.54

34,087.34

24,981.01

24,804.49

6,110.58

1,28,917.34

8.22

8.16

*Quarter ended numbers are not annualised

Notes:

61,020.86

22,804.37

17,638.41

Particulars

Total income

Profit before tax

Profit after tax

Year EndedQuarter ended
31-Mar-2024
(Audited)

31-Mar-2023
(Audited)

31-Mar-2024
See Note 3

31-Dec-2023
(Unaudited)

31-Mar-2023
See Note 3

50,400.48

19,417.16

14,776.60

38,519.06

14,892.47

12,142.45

1,96,609.08

69,235.27

53,452.72

1,26,903.06

36,654.67

28,343.10

(A) Arunava Baul (Deceased) of Shalbagan, 3 No.
Sarani, P.O. Noapara, P.S. Barasat, Dist. North 24
Parganas, Pin-700125
Sri Amal Krishna Baul (Legal Heir), Shalbagan, 3
No. Sarani, P.O. Noapara, P.S. Barasat, Dist. 24
Pargana (North), West Bengal, Pin-700125, also at

Gouri Baul, (Legal Heir), W/o Amal Krishna Baul,

Payel Baul (Legal Heir), D/o Amal Krishna Baul,

(B) Baisakhi (Sol ID-140120)
Housing Loan (TLPHL), Account No.
140120NC00000058

Flat No. G3, Ground Floor, “Nilimalaya” Apartment,
2724 Krishnanagar Road, P.O. Noapara, P.S. Barasat,
Dist. North 24 Parganas, Kolkata-700125

Shalbagan, 3 No. Sarani, P.O. Noapara, P.S. Barasat,
Dist. 24 Pargana (North), West Bengal, Pin-700125,
also at Flat No. G3, Ground Floor, “Nilimalaya”
Apartment, 2724 Krishnanagar Road, P.O. Noapara,
P.S. Barasat, Dist. North 24 Parganas, Kolkata-700125

Shalbagan, 3 No. Sarani, P.O. Noapara, P.S. Barasat,
Dist. 24 Pargana (North), West Bengal, Pin-700125,
also at Flat No. G3, Ground Floor, “Nilimalaya”
Apartment, 2724 Krishnanagar Road, P.O. Noapara,
P.S. Barasat, Dist. North 24 Parganas, Kolkata-700125

ALL THAT Self contained Marble flooring
complete residential Flat being No. G3
situated in the North-Middle Side,
measuring an area of 1250 Sq. ft. be the
same a little more or less, Super Built-up
area at the GROUND FLOOR of Block II
of “NILIMALAY” Housing Complex
consisting of 02 Bedrooms, 01 Dining cum
Drawing, 01 Kitchen, 02 Toilets (including
W.C.) and 01 Balcony Lying and situated
at Mouza- Napara, J.L. No. 83, Touzi No.
146, R.S. No. 137, R.S. Dag No. 204,
1006, R.S. Khatian No. 1378, 1231 & 796,
Holding No. 2724, Krishnanagar Road,
under Ward No. 03 (formerly 22), P.S.
Barasat, A.D.S.R.O. Kadambagachi,
District- North 24 Parganas, Pin-700125,
Vide Deed No. I-1519-01928/2022 in the
name of SRI ARUNAVA BAUL, butted
and bounded as follows:
ON THE NORTH BY : Open to Sky; ON
THE SOUTH BY: Lobby; ON THE EAST
BY: Flat No. G4; ON THE WEST BY: Flat
No. G2.

A) 31.07.2023
B) 13.05.2024
C) Rs. 37,24,762.00
(Rupees Thirty
Seven Lakh Twenty
Four Thousand
Seven Hundred
Sixty Two Only) with
further interest from
30.04.2024 and
other charges at the
contracted rate until
payment in full.

This notice is being issued in relation to the enforcement of security in respect of credit facilities granted pursuant to documents
executed by the borrowers/guarantors mentioned below with Punjab National Bank (“Secured Creditor”).
Notice is hereby given by theAuthorized Officer of the secured creditor that the following borrowers have defaulted the repayment of
principal and payment of interest of loans/credit facilities availed by them from the secured creditor and their accounts have been
classified as NPAs. Notices have been issued to them u/s 13(2) of the Sarfaesi Act, 2002 on their last known addresses. However,
the same has returned unserved and as such they are hereby informed by way of Public Notice about the same.

The above borrowers and/or guarantors (as the case may be) are advised to make the payments of the entire dues with up to date
interest within 60 days from date of publication of this notice as per the provision of the SarfaesiAct, 2002. They are also notified that
in terms of Sec 13(13) of the saidAct, they shall not after publication of this Notice, transfer by way of sale, lease or otherwise (other
than in the ordinary course of business) any of the secured assets above referred to, without prior written consent of the Bank. They
are also put on alert that any contravention of this statutory injunction/restraint, as provided under the said Act is an offense. If for
any reason, the secured assets are sold or leased out in the ordinary course of business, the sale proceeds or income realized shall
be deposited/remitted with/to the Bank. They will be liable to render proper account of such realization/income.
N.B. Earlier 13/2 notice dated 30.08.2023 stands cancelled, hence withdrawn due to some technical reason.

1.

Particulars of secured assets being
enforced through the notice

A) Date of NPA
B) Date of 13(2)

notice
C) Amount due as per

notice

(A) Name of the borrower/ guarantor with address
(B) Branch from which facilities were availed

Sl.
No.

Date: 17.05.2024, Place: Kolkata Authorized Officer, Punjab National Bank

SASTRA Department, Circle: Kolkata North , Salt Lake, Sec- 1, Block- DD 11, Kolkata- 700064 / Email: cs8266@pnb.co.in


